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MESSAGES FROM LOK SABHA
The Metro Railways (Amendment) Bill, 2009

SECRETARY-GENERAL: Sir, | have to report to the House the following messages received from
Lok Sabha, signed by the Secretary-General of Lok Sabha:

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of Business
in Lok Sabha, | am directed to enclose the Metro Railways (Amendment) Bill, 2009, as passed by

Lok Sabha at its sitting held on the 24th February, 2009."

Sir, | lay a copy of the Bill on the Table.
STATUTORY RESOLUTION

Disapproving the Central Universities Ordinance, 2009 (No.3 of 2009) and the
Central Universities Bill, 2009 Contd

SHRI N.K. SINGH (Bihar): Mr. Deputy Chairman, Sir, first of all, let me begin by complimenting
the hon. Minister and the Department for fulfiling two important objectives. One key objective, is the
Prime Minister's vision, the vision contained in the UPA Government's programmes, is of
substantially improving access and quality higher education. To the extent that this proposed Bill
begins to try and endeavour to fill these important gap in our education policy, they need to be
complimented. But, let me also add the second compliment to the Ministry that out of the 15
important recommendations made by the Standing Committee on HRD, of which | have the privilege

of being a Member under the distinct leadership and chairmanship of Shri Janardan Dwivedi, who
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has now come to the House, they have been kind enough to accept seven recommendations,

leaving eight important recommendations largely untouched.

| realise, Sir, that this cannot be a debate on the future” of our education policy. Some other
time, an opportunity would be needed it to be taken up for considering some of the broader issues
which many of my colleagues have raised. | will raise two procedural points, one sharper point, and,

eight small amendments.

First, the procedural point. Sir, other speakers and colleagues have pointed out somewhat — if |
would not use the word, 'impropriety’ — colourable use of the technique of an Ordinance on a matter
which was pending before this House and had received the consideration of the Standing Committee
that in disregard to the Standing Committee’s recommendation, the Ministry thought it fit, for
reasons which do not look now very convincing, to go ahead and adopt the ordinance route
because, after all, | am not really wanting to accept some of the kind of things which have been in
circulation in the press and elsewhere that it was done with a collateral purpose of laying foundation

stones or making appointments to important offices for the transitional responsibilities.

Sir, | will not go into these allegations but then, | must point out that somewhat colourable use of
the technique of an Ordinance on a matter which was pending before this House, which had received
the consideration of the Standing Committee, and, that it was the unanimous view of the Standing
Committee, which was exercised sufficiently to write a letter in protest against this procedure —
somewhat unprecedented in the parliamentary history — to both the hon. Chairman and to the hon.

Speaker. | leave that subject there for the time being, Sir.

The second issue, which | want to raise, is also somewhat a procedural issue. It looks somewhat
extraordinary that only three universities were selected in the country for purposes of being converted
into Central Universities. The least that could have been done is perhaps the Ministry could elaborate
some transparent criterion, some means by which such universities are being picked and chosen
because | really do believe that a Bill of this nature must contain some reference to a transparent
criterion by which it does not leave the subsisting impression that we are picking and choosing on
which ones to take, which States to take from, and, which are the ones which are to be favoured. |
know that is something on which, they will not accept any change now but in the medium term, the

Ministry might like to consider that.

Third, Sir, and, this is really something which has troubled me, | do believe, Sir, that looking at
the broad vision which the Prime Minister has repeatedly outlined in his speech on what this country
needs, not only improving access, improving quality, making India into a knowledge hub, catalysing
the demographic differentials which we have, moving up the value-added change in terms of making

an important contribution to global excellence. This Bill, Sir, afforded the Government an
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unprecedented opportunity to break away from the old mindset, not to look at structures, which we
have hitherto inherited; not to look at the same governance structure, the same kind of institutions
which we have inherited, the same kind lack of autonomy which we have inherited, the same kind of
a thing where in terms of research quality, we are not ranked really high up in the category of nations
which may have talent but whose talent remains largely unutilised. Sir, for the broader issues of
educational reforms, this was an opportunity, which has regrettably been missed. It was an

opportunity.

Sir, | refer to the National Knowledge Commission. | know that this is not a very popular
expression in the Ministry, but | do wish to seek your indulgence in reading something, with your
permission, Sir, which the National Knowledge Commission commented, a commission of lot of
independent experts, a commission appointed by the Prime Minister with great expectations of what
it could do to catapult India into a real knowledge economy. What did that Commission have to say,
Sir, on this Bill, and, with your permission, | read it. The National Knowledge Commission had
described the proposed legislation on Central Universities as, "a danger to autonomy and excellence

in higher education".

They go on to say, Sir, and again | quote, "The National Knowledge Commission is alarmed by
provisions of the Central Universities Bill, 2008. This draft legislation, which vests overwhelming
control with the Government, repeats earlier mistakes and compounds persistent problems of higher
education in India, negates the letter and spirit of the essential recommendations contained in
successive Commissions including the National Knowledge Commission". It ends by saying, "It
represents a danger to autonomy and excellence". And, a danger to any desire on the part of the
Government, "at arm's length from Government so that Universities have academic freedom and
institutional autonomy to foster excellence". Sir, this is the background. Notwithstanding all this,

today we are considering this Bill. | leave the judgement to my colleagues.

| now move on to, Sir, some very specific amendments which | have to bring to the Minister's
kind notice. | know that she will not have the flexibility to accept even partially, much less, fully, but |
am enjoined upon, Sir, with the privilege of having been in the Standing Committee to point out and
bring to her kind notice only those which she has chosen to completely ignore. First, Sir, in terms of
clause 6 (1) (i), there is no particular reason why the disciplines of Law and Agriculture have been
left out. | realise Law is a separate discipline; | realise Agriculture is a separate discipline; and there
are specialised universities. But when you are creating new Central Universities, these are the
disciplines in which there is absence and shortage of talent in this country, and this is an area which
she might like to consider. | then move on to the second 'one which is on clause 6 (xvii). It begins by
saying, "to confer autonomous status". What the Standing Committee had said was based on
certain parameters and conditions so that we circumscribe the conditions where we will really confer

autonomous status. | move on, Sir, to the third amendment which | wish to submit for her
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consideration which is in clause 6 (2) which says, "to maintain an all-India character and high
standards of teaching and research", and, because the Standing Committee had suggested
something, adopt innovative measures encompassing all aspects of academic programme for
enhancing quality. That is something, Minister, which is pretty innocuous. It is not inconsistent with
the objects and broad purpose of the Bill. And you could well have considered instead of having
completely ignored that. | move on to the fourth important suggestion, Sir. This is something which
my colleague has pointed out with great force and | go on to repeat that | also regard that just leaving
the words "and other agencies" and not circumscribing it perhaps of its capability to be exploited by
business and commercial interests to the detriment of the academic standards. That is something
also Minister which was pretty innocuous, not inconsistent with the broad aims and objectives which
could have had and you could have considered. | move on to the sixth suggestion which | had on
clause 44. We realise, Sir, that there was a hurry. And that is why the Standing Committee had
suggested that for the first appointment of the Chancellor, of the first Vice-Chancellor and to be
appointed on the recommendation of the Visitor, instead of a normal five-year period, we would have
perhaps gone into a three-year period which the Standing Committee had recommended, because
the criteria by which we select will improve as it go on in time and, therefore, time taking it to a lower
period, as suggested, would have been of value. My seventh suggestion, Sir, is that in terms of
clause 44 (d), and | seek your permission to read that clause which says, "The first academic
council shall consist of.." and | describe what it consists of. The suggestion of the Standing
Committee would have said, "The eligibility conditions and qualifications for the first court, the first
Executive Council and the first Academic Council shall be stipulated in the Statute of Rules". Surely,
you would like to have good quality appointments; surely, you would like not to begin by
circumscribing right from the beginning. | am sure, you would agree that you don't want to make
them lame duck Central Universities by not selecting the best possible talent. That's not something
which the Ministry would like to foster and that's why, | believe that what the Standing Committee

had recommended would have made eminent sense for the Ministry to accept.

Finally, Sir, | come to the last small suggestion which is in terms of the Second Schedule
appended to the Bill. It is in terms of clause 5 of the Bill which confers the power on the Visitor to
really take action, by dismissing the Vice-Chancellor and other officials. The Standing Committee
had recommended something quite innocuous that it should have said, "Provided that the Visitor in
exercising such powers only in exceptional cases..... " | want to emphasise the phrase 'in
exceptional cases' to be inserted because it should not become a routine that everyday on some
pretext or the other, the Visitor is advised to take such drastic action as removal of people who have
been selected and appointed and the circumscribing of exceptional conditions would have been
appropriate which the Standing Committee had recommended. And, that's something which | am
sure you would like to give to those new Central Universities and also the kind of protection which

they need to be able to function with the nature and objects that you have in mind.
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Sir, these were my suggestions. | know that based on the conventions which this House has,
none of them will be accepted. But, | am sure, perhaps the Minister would consider keeping some of
these in mind as the policy evolves further and that you will give a thought to the broader issues of
educational reforms and changes in our educational system which India deserves and which India
needs not only to fulfil the vision which we commonly share, but also to be able to genuinely
capitalise. As | said on the great comparative factor advantage which this country has is, in terms of
its demographic differentials and in terms of the fact that by 2011, 785 million Indians will be in a
working age group. | hope, we will be able to use this power to become the world's knowledge hub.
But, for that, in the longer run, we need a different Bill and a different consideration of what you want

the Central Universities to become. Thank you very much.

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, | stand here to support the Central
Universities Bill, 2009. Sir, the difference between the Central University and an affiliating university is,
the affiliating university has many colleges attached to it and these affiliating universities are over-

burdened. They have to spend their time, energy and money only on managing the colleges.
(THE VICE-CHAIRMAN, PROF. P. J. KURIEN, in the chair)

That's why, these affiliating colleges cannot give enough time for research. Central Universities
are fortunate enough. A Central University is a unitary university. It does not have affiliated colleges
and, therefore, it can give ample time for research. Teaching and research have been twin objectives
of university education. Even Central Universities are not very serious about research. The word
'research' is, of course, mentioned here. But, there is no Board of Research included in this
particular Bill. Therefore, we have to pay much more attention to research. Since we did not pay
much attention to research, we had to establish national labs in the country. So, we have to be very
keen about research. Sir, higher education has to be expanded. We spent many years on the
expansion of education at all levels. Perhaps that was the need. But, now, we cannot ignore quality

of education. Universities in the advanced countries are talking about total quality management.

And we have to bear in mind that quality has no alternative at all, and specially, in this global
world, you require quality, and therefore, this quality has to be maintained at all levels of education,
specially, at the level of higher education. Sir, | am going to make certain observations as well as
certain suggestions also. For instance, in clause 6, courses of study of different branches of learning
are mentioned. But some of the faculties or branches are not mentioned. For instance, Commerce
Faculty is not mentioned, Law Faculty is not mentioned, Education is not mentioned. Management
Sciences have become a very independent branch of knowledge these days. | would request the
hon. Minister to include these faculties in that. Sir, in the same clause, the powers of the University

are mentioned. There are certain things, perhaps, left out. So, the University should institute chairs
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and chairs are very important. The University should have lecture series. That also is not mentioned.
The University must have its own publications, books and research journals. Our people publish
articles in foreign journals, but our own journals should be very, very standard, and we have to pay

attention to that.

Sir, in this Bill, the Equivalence Committee is not mentioned. These Central Universities also have
to give or recognise the courses of other universities, their degrees. So, that has to be there. Now,
this particular Bill talks about extra mural studies, but there is no mention of the Board of Extra Mural
Studies. Now, in this particular Bill, | would like to request the Minister to include the concept of
academic audit. This concept of academic audit is very relevant today. It talks about the
accountability of the teachers. In our universities, we have not nurtured the work culture. So, this
work culture has to be created in the campus of the University. Sir, University officers have been
enlisted in this particular Bill, specially, under clause 9. There are certain other officers who should be
there. Perhaps, they may be appointed later on. For instance, there should be certain boards. The
Students Council is mentioned, but about Dean of Students Council, some provision has to be
made. There should be placement centres in every University so that you can, of course, give jobs to
your own students. Therefore, there should be a Director of Placement Centres. Game and Sports
are very important, but the Director of Game and Sports is not there. There should be an
independent separate Board of Game and Sports in these Universities. Therefore, | would suggest
that we will have to include in this particular Bill a Board of Game and Sports, Board of Extra Mural
Studies, and Board of Examinations. Controller of Examinations is mentioned, but there should be a
Board of Examinations. Academic Councils and Board of Studies have become very ineffective
Bodies these days. Boards of Studies meet once or twice or thrice in a year and a few members

come together, prescribe books, lay down certain syllabus, but that does not serve the purpose.

Development of curriculum is a continuous process in the University; otherwise, you cannot
upgrade, update the syllabus in the University. There should be some such body; | may call it 'Board
of College and University Planning and Development'. So, this could be considered. Research is
mentioned, but there is no Board of Research. | think, this also needs to be considered. Now, the
University has to build a number of buildings and roads. The Campus has to be developed. Building

and Construction Committee should be there in this particular Bill.

Grievances Redressal Committee also is very important. So, these are some of the suggestions.
Medium of instruction is not mentioned anywhere. Perhaps, English is supposed to be the medium of
instruction. Since these are the Central Universities, they are teaching in both English and Hindi,
languages. Because these are Central Universities, we have had a language policy. Kothari
Commission was insistent on language policy. Three-language policy we have adopted. Unless we
develop our own languages as vehicles of learning and knowledge, perhaps, always you will have to

depend on English. English, of course, is a very important language. It has now great importance in
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the whole globe, in the whole world, but we cannot afford to ignore our own languages. So, our
Language Departments should be, really, very strong. Therefore, these are some of the suggestions.
| will not take much of your time, but it is time to drop the affiliation system of education. Nowhere
else in all advanced countries, you have affiliating system. You have to have autonomous colleges.
We talk about autonomy on the one hand and on the other hand, our colleges are not ready to take
autonomy. There is a contradiction in our academic life. Therefore, the number of autonomous
colleges has to be increased. They had a certain plan, in the past, to increase the number of
autonomous colleges. But teachers are reluctant. Teachers are reluctant even for reformation. Our
Prime Minister talks about radical reforms in education. The Knowledge Commission also talks about
it. But that radical reformation is not reflected in this particular Bill. If you could kindly consider all
these things, all these suggestions, perhaps, this legislation will meet the challenges. Higher

education has become a challenge these days. Thank you very much, Sir.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Thank you, Waghmareji. Shri D. Raja.

SHRI D. RAJA (Tamil Nadu): Thanks, Sir. This is a very important Bill and, in fact, all should
have found more time, in a better atmosphere, to discuss this Bill. Due to constraint of time, | do not
get into amendments. | associate myself with the amendments suggested by our esteemed

colleague, Dr. N.K. Singh, and Comrade Sarkar.

Sir, having said this, | must point out that on such an important matter, Government should not
resort to the Ordinance route. Our Parliament is a vibrant, functioning Parliament. These issues could
have been discussed properly in the Parliament, instead of Government having taken the Ordinance

route.

Then, coming to the Bill, Sir, as everybody has mentioned, the Bill talks about the gross
enrolment ratio in higher education. That is number one point stated in the Statement of Objects &
Reasons. It is, approximately, 11 per cent. It shows the weakness of our system. If you consider that
higher education is the superstructure, | think, the base is school education where we have yet to do
a lot more, to strengthen our primary education and secondary education. In fact, the
commercialisation of education and the privatisation of education have become major threats to the
educational system. And education has become the real field of struggle between haves and have-

nots.

Even in America 98 per cent of the children go to Government schools. Only two per cent of the
children go to private schools. In other developed countries like Britain, France, etc., the school
system is supposed to be a strong one and you find there the common school system. In India, we
don't have the common school system. We have been fighting for the common school system and

we have been fighting for equal access to education for all children. | think, there are gaps and these
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gaps will have to be bridged. If you think that higher education should be given thrust — higher
education is the focus of the Eleventh Five Year Plan — if you want to succeed, you will have to
strengthen primary education and secondary education. Otherwise, as the Bill says, if 11 per cent is
the gross enrolment ratio, when you start one Central University in each State, you will not find any
increase in the number of students coming to the universities. The very purpose of this Bill will not be
served. Now you are starting one Central University in each State. It means that you need to get
students for higher education. How do you get students if you don't strengthen primary education
and secondary education? Now, the Government has given a promise. Many speakers have pointed
out that six per cent of the GDP would be spent on education. When we questioned this, the reply
that we got was that this would be done over the years and not in one go or in one year. Now the
Government is completing its term; its term is coming to an end. What percentage of the GDP have
you spent on education? | don't think it is more than four per cent. It may be less than four per cent.
If that is so, what is the commitment of this Government to strengthening higher education? That is

what | doubt.

| would like to draw the attention of the Minister to one problem. She is a more considerate
Minister in the Government. There is one university, the .University of Culture, Bhubaneswar. It is a
premier University in the field of culture and art. But it is under the Government of Orissa. The
University was started in 1999. Till now there is no permanent campus of its own. No permanent
teaching faculties are appointed till now. The classes in the University are not regular, so also are the
examinations and publication of results. Even the identity cards are not being issued to the students.
There is corruption. | don't want to go into the issues of corruption and other things. But the
students, boys and girls, don't have separate toilets. That is the condition of the University. It is
aided by the UGC also. If that is so, what is the understanding of the Government in starting a
number of Central Universities without providing the minimum facilities to the students? How to

rectify this? That is where, | think, the Government needs to be more responsible.

Here, again, | would like to mention Mr. Singh has referred to that autonomy. Autonomy should
be understood in a proper perspective. | can refer to a case in Coimbatore, Tamil Nadu. There are
institutions of higher learning. They would try to become deemed universities. By becoming deemed
universities, they try to become private universities. It is causing great concern for the teachers. How
do you control this? It is not autonomy. It is a kind of authoritarianism on the part of the private
institutions. How are you going to regulate them? How are you going to control them? It is a

challenge. In the coming days you will be facing similar problems.

Coming to the teaching faculties, it should really be a matter of concern. In India, we claim that
we are an emerging knowledge society; we are an emerging global knowledge power and every

thing. But what about our teaching faculties ?

I think the quality of teaching is not as good as it is there in several other countries. Here the
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Government will have to consider developing a system of education, training and upgradation of
teachers. In fact, there is a need for creating a kind of teaching cadres. For administration, we have
IAS and for foreign services, we have IPS. But for teaching, we do not have such a teaching cadre
policy. I am not proposing anything. The Government will have to apply its mind. If you ask me, |
think, there is a need to create a kind of a teaching cadre and there is a need for continuous
upgradation of teachers; otherwise, it would not serve the purpose of starting more number of

universities.

So far as the Knowledge Commission is concerned, | differ from what Shri N.K. Singh has said.
Whatever the Knowledge Commission has been proposing, we cannot agree with that. It is called
Knowledge Commission, but what links they have got with the ground realities of the country! | have
my own views. The Knowledge Commission proposes privatisation of universities and also
privatisation of education. If the Planning Commission comes out with a proposal for privatisation, if
the Knowledge Commission comes out with a proposal for privatisation, | do not know where the end
is. Privatisation is not the answer. As a Welfare State, the Government has a responsibility to provide
education to the people. So far as the Free and Compulsory Equation Bill is concerned, why is there
such a delay ? Shri Arjun Singh is not here. He had written to me that the Bill would be taken up in the
Winter Session. But the Winter Session has already gone. Now this Session is also going to end and
we are going to have elections. That Bill will not see the light of the day. If that is the commitment, |
very much doubt as to what will happen to this Bill also. When it becomes legislation, how far are we

going to be successful ?

So far as this Bill is concerned, clause 7 talks about the University open to persons of whatever
caste, creed, race or class. It says, ' Provided that nothing in this section shall be deemed to prevent
the University from making special provisions for the employment or admission of women, persons
with disabilities or of persons belonging to the weaker sections of the society and, in particular, of the
Scheduled Castes, the Scheduled Tribes and the other socially and educationally backward classes
of citizens". This is what the Bill says. But this very House, passed the SC and ST (Reservation of
Posts and Services) Bill, which takes away reservation in 47 institutions; reservation so far given to
SCs and STs. Now this Bill is pending before Lok Sabha. | would like to know how this Bill would be
implemented. If that Bill is not rejected by Lok Sabha, this Bill will not stand. Already you have a
legislation which takes away reservation from SCs and STs. What is the response of the
Government? What is the answer of the Government? Are you going to stop that Bill? Are you going

to stick to this Bill? These are all contradictory positions taken by the Government.
SHRI'S.S. AHLUWALIA (Jharkhand): These are interlinked Bills.

SHRI D. RAJA: That is what | am asking. What will happen? You are saying that reservation will

be provided. But a Bill has already been passed by this august House and it is pending before Lok
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Sabha. | would like to know from the Government as to what is the real stand of the Government on
reservation. Are you sticking to the reservation policy ? Or are you saying good-bye to the reservation
policy in order to leave the Dalits and Adivasis to be handled by the market forces or the forces of
privatisation, neo-liberalism? This is a serious issue. | hope the hon. Minister would respond to these

issues. Thank you.
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AR, W_T SO e 2 f5 9% i favafermer fadt oma omg € ..(raem)... 97, § aar <er g, §
STeal-STedl S 3RT A e § 6 o 98 faeafdeney a9 & - sy fwafdeney &
o =TEd €19 1 379 I8 U SR fwafdermery aredn g1 § 1 Aredn § [ 4% I8i 319 U favawiiy
freafaener Wifery, ges Fol™ IS @ifery, # ST W ST, FER 15 A Y|

#} afera freiR agdet: a8 <aqf# &1

#t wra Rig Sreart: St a8 @ T B T9H F P TNy offd 2T gotsT arem #d
GIfery, I #RT MU e 81 9, qe= fqwy s & & g9 < fAwafqemer diet §1 3+ wede
3T Sffectaed Us o= H &al fh &9 S9! darfere! 9T ared ¥, favafdenerai o wanferd),
Rren & Fanferd) & forg g favafaeney @i @ €, T g gFafeds @id I 21 emud it fiF
freafiemerd 9 gl & fog €, S wdy 3 # oMo e s arear g o e & e s
freafqene, AFR & 89 Ufhforgfes dios &1 T% Oril a9 favafdene, ™R & 108
. (T)...

sl farga o9y (fewmae waen): W), T8 STel &1 371 81 21 ...(aeT)...

it Wi g SreaRY: udT A1 GIY S AT, 3T T A &1 5 THR BT Sif A& 3717 die
& 2, a8 IFuIferamies) 21 ...(aae)...

sfieht fIga S1gv: IR, # I8 e B § [ T ST 31 4 37 @) B
Y Tt R reardt: eny ArEdn €, H 99T {6 o9 I $B 8 B 2 ..(FaEH)...

47} Q1.7 IEGATRIT: T Tc V8T 81 ..(AqHT)...

IgqHTEaE (1. 9.5, FRAA): R8T 5, 9 HRYI ..(FIEH)...

4} . Q1. SEGaIerdn: 959 § Al 48 PIY ..(FALH)...

IgaHTEAe (. 9.5, FRIA): 319 qifery 3R Bael @rged ard S|

it wra R Brear): H Bad @iEcd wEal H MR fFae o) 381 § 6 ta wes favafaemed
AR < H g4, T AT A8 &1 AT FATfeAS] T8 & offdp g3 UAT o7 X8l & b g4 Srefrad &l
A T T 1 Bl [AvaRRIg oad, 9o ddd BT G gl § 3R Hel Iog Wiy fedl &1 3l
e fopar T 81 S1af H 9% @8 I § [ dos WRIg SaiolY T8l 81 Wbl 8, Faiforc! SHferg Tei
Bl Al © b 519 Mo U freafqenera &l oros g1 # of foran, agd st {61, 89 S9! @rd
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PR &, B9 A1 Bl © [ BAN IR BIcITS! of ehfoTg, HHTS, FiTafie! &l i o <fifrg, oifd gamT
FEAT I8 ¢ b MRIR ST @6 I8 2 b 3y d@Tferc] YR o d18d &, Udh W
freafaener a1 ared 21 <ifdh ST #9 9araT 6 o H 89, TN # 108 SR gHa! F&+ IgIon
TTearel faeafdenea # 148 ufhfogfes wiaforet €1 9@ 3T gaTsy % o= arca #, Sigt Aferot
HHIA g HE Vel © & e e 2 1Ry, Sief Aios $HieH &g e & fb 3y 3ifde
fareafqener w@ifery, agt sy favafaene™ &1 59 WR &1 a9 {331 51 1R I8 994 981 HioATs I8
g b <1 aoe fawafaemer &1 NS 99T §, 399 9RT - 4 & "U%" | S 9ui9 afue f3am g,
I |9 A A o € o omRar i g1 39 aRT & e 3§ R gftfergfes ®ferst €, 9 S9d
[T & § U ara U1 A $9H foran & b

"...and Hemvati Nandan Bahuguna Garwhal University shall stand affiliated to, or admitted to
the privileges of, or maintained by, Guru Ghasidas Vishwavidyalaya, Doctor Harisingh Gour
Vishwavidyalaya and Hemvati Nandan Bahuguna Garwhal University, respectively, established under
this Act." SHH P8I [ I Biciol SN YBIAYES o, Sa! RTERT 39 YA BT 81| I8 S
foreafaaery 81 o S fAvafened & Il Bal fFasr 181 & f ursde diorore, S TS Biaioio
g, ITHT HIT B2 3T 37T aTel ST Plefol 811, I Bicrol o1 S &5 ¥ IT I forali 3 37 et i
I8N S of IWT B, ST FT ERN? Tearel FAarae! 3 a1 ga o 7 <a1aT 7 foret of forg 21 3rg
JTH 3R Y1 71 DlelSl Wi &l ol F 1 Jg) feafemery Ufthferge o ? 9 § I8 g4 TbR
BT U1 A8 © b [ORIh! aoTe ¥ ATS! WHRIT Wl Bl 81 7 3™y I8 1 e @ W81 § b gad
o e 1 81 39 o 37(5) A foran 2

"Every Ordinance made by the Executive Council shall come into effect immediately.” I,
TaSiagfea Bifd il 59 oM aTg, S el a8 gHifSucel sthae TR 31 STy 396
3T BS oY H & ¢ Just see the paradox and contradiction here. W T R H P B [P
"Every Ordinance made by the Executive Council shall be submitted to the Visitor within two weeks
from the date of adoption.” T &<l AT AT B & [ ST &1 (19 T, g8 TeabTdl AR 81 ST
3IR 3NTel URT #3119 &8 %2 & [ U8 T8] S 3R aeld d g Sieb A II11 BIdT, $HH 379 U8l
FEd [ T8, I8 U5cl IrieR A7 fARTeR & URT SIQ, Wi 811 3R T9 3§99 984 AT
T AT €, § 93! e § 781 SHx b A1 Hl FRiedT ot & e wo b 39y W
PR ST AMRY 6 i1 95 A Bletorst Geidl, ITa! w1 TR 9 g 3 S 3R I@d, faeivas
F UTZAT BHictorol T, A1 ST ARETVT BT, I7P <RI T&e &1 R 81T, 31 IR fawai o= # wraan g
o TR e 81 SITUI AR 31U I8t ¢ Har favafaener ot f$dis &, &9 A HH ITd! 1Y Seal
Qe <31 A1 § s {5 e gorer 781 & 3R araid # 3119 3RT 91 3R T &1 f&d a1ed & 98-
EENEREIC

MS. SUSHILA TIRIYA (Orissa): Sir, | thank you for giving me the opportunity to speak on this
Bill. Sir, | will not take much time of the House, as | will just make some points here. Sir, the UPA

Government has allocated a lot of funds for education in the last Budget. | think, the highest
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allocation of funds for education was made in the last Budget. Sir, in this year's Budget, the hon.
Minister has declared 16 Central Universities and 8 llls. Sir, now, through this Bill, we are discussing
about the 12 Central Universities and three upgraded Central Universities taken over by the Central
Government. The Government has allocated Rs.2,000 crores for this purpose. So, | congratulate the

hon. Minister, the hon. Prime Minister and the UPA Chairperson, Madam Sonia Gandhiji.

Sir, my first point is, the hon. Prime Minister himself has agreed that some districts are still left
where the Gross Enrolment Ratio is very low, and it is below the national average. So, my point is,
there are some places, like in my State, Orissa, where the GER is below the national average. Of
course, | thank the hon. Minister for giving one Central University to my State. But, Sir, the place has
not been finalised where the Central University will be set up. So, my point here is, there is a
university called North Orissa University, located in the north part of Orissa. This university was
established in 1998. The Vice Chancellor of the University has also applied for some UGC grant for
upgradation of the infrastructure of that university. Sir, in this Bill, you have said that the Ministry is
going to take over three universities. So, my point is, whether it is possible to take over that
university, the North Orissa University to the level of the Central University. Sir, this area is in the

north Orissa. Balasore and Baripada are centrally located places in Orissa.

And, that is adjoining the Jharkhand State, West Bengal and Chhattisgarh also. 63 per cent of
the tribal population is there in that region. In Similipahar, there is only one Similipahar Biosphere in
that area; that is called as Similipahar Biosphere reserve. So, a lot of flora and fauna is there.
Medicinal plants are also there. Basically this is upgradation of the students of the needy and my
point here is, if there be a research study included, or the particular university taking over that
through declaring it as a Central university, this research study of Similipahar, you can uplift the
students, you can give them a good training and research in this atmosphere, which includes

animals, mines and industry also.

Sir, you have given a lot through NREGA, through Kasturba Gandhi Balika Vidyalaya, to
empower women's education and improve the livelihood of the tribal people. In so many different
meetings we have discussed in the Ministry that giving only food and cloth is not the empowerment of
the tribal people of that locality and that we should give them higher education, good education,
qualitative education to those people in that region, to the SCs/STs and backward people, so can

empowerd through education they can be strengthened to overcome socio-economic problem.

| strongly appeal to the Minister that the North Orissa University should be attached to the Central
university or it should be declared as a Tribal Central University so that the people of that particular
area would be highly feel obliged and they get a chance for a good research and training. That is my

point Sir.
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My last point is, our Vice-Chancellor has already introduced a Centre for Research in Similipahar
Studies where he has introduced cultural ecology, ethno-medicinal and ethno-biology, indigenous
knowledge system and ethno-musicology of the tribal community inhabiting in and around
Similipahar forest eco-system and to promote development of local level museum, bio-cultural
diversity as an institute of heritage conservation. So, | request, through you, the Minister to kindly

consider a particular region and declare it as a Central university. Thank you.

DR. BARUN MUKHERJI (West Bengal): Thank you, Sir. | think, this is very important Bill. But,
unfortunately, as it has been taken at the late hours of the evening, many of our hon. Members could
not be present here. Anyway, the present Bill is mainly in respect of three universities, at Bilaspur in
Chhattisgarh, at Sagar in the State of Madhya Pradesh, and at Srinagar in the State of Uttarakhand. |
heartily welcome the establishment and formalisation of these universities; | would certainly welcome
many more such Central universities for the sake of advancement and universalisation of education in
the country. But, Sir, | would like to draw the attention of the hon. Minister about a few pertinent
points which need immediate review and amendment for the sake of better participation by and

harmony among the teachers and the taught, and, employees and the Central authority as well.

Firstly, it is stated in the Bill that the objects of the universities would be, "To establish linkages
with industries for the promotion of science and technology and improvement of the social and
economic conditions and welfare of the people, their intellectual, academic and cultural

development."

While agreeing with these objectives, | feel that the Bill should have provision for more
involvement of the people from the divergent fields of industry, science, society, and culture with the
universities for proper implementation of aforesaid objects. But the Bill lacks this. Of course, for
choosing the aforesaid people, there should not be any bias about the caste or creed, sex or religion,
or even political beliefs of the persons best suited for the purpose. | hope the hon. Minister would
ensure this type of involvement of eminent people from various walks of life. Secondly, the Bill has
recommended appointment of eminent Visiting Professors, Emeritus Professors and others for
advancement of objects of the University on contract basis. But the term 'contract' appears to be
derogatory so far as the eminent persons are concerned. It is better to find out an alternative term for
‘contract'. It may be said like 'for availing of their contributions for a limited time' or something like
that. The term 'contract' in respect of these people should be avoided. Thirdly, it may be quite
fascinating to introduce innovative courses as has been done in the Bill. But the Government cannot
avoid the responsibility of ensuring proper placement of the students who would be completing
courses. | am afraid the Government has not undertaken this exercise properly. Fourthly, for the sake
of 'high standards of teaching and research’', the Bill seeks measures of 'active participation of
students in all academic activities of Universities including evaluation of teachers'. But these

objectives are apprehended to be nullified with the introduction of controversial provisions like
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Students Council or conditions of service of employees. The Bill says that in the Students Council 20
students will be nominated by the Academic Council while other 20 will be elected by the students.
This provision is not acceptable. This 50 per cent nomination clause will be contrary to the prevailing
democratic process. | am sorry to say that this has been the trend, of late, in all the Central
Universities that we find. ...(Time-bell)... Just two minutes, Sir. Even the Universities will lose the
confidence of students if they are asked before admission 'to sign declaration to the effect that he
submits himself to the disciplinary jurisdiction of the Vice-Chancellor and other authorities of the
University. At the same time, the provision of appointing every employee under a written contract will
also have adverse effect so far as the earnest cooperation of employees is concerned. These are all
very provisions, which will go against the spirit of the whole Bill. | think, this is to be given a serious
thought. ...(Time-bell rings)... Lastly, in the name of maintenance of discipline, some very harsh
steps have been recommended, as for instance, the Vice-Chancellor may be empowered to 'direct
that any student or students be expelled or rusticated for a specified period or be not admitted to a
College, Institution or Department for a stated period or be punished with a fine of an amount to be
specified in the Order or be debarred from taking examination or examinations conducted by the
University or College or Institution or Department or the results of the student or students concerned

in the exams in which he or they have appeared be withheld or cancelled."

Sir, we cannot rule out the possibility of misuse of such coercive powers. This is not acceptable.
We hope that for the sake of a better atmosphere or promotion of education through active
cooperation and participation of all, students, teachers and employees, the hon. Minister will

withdraw these harsh provisions and offer us a more challenging and innovative Bill. Thank you.

it I wTe (IER): SUTede Aeled, S=UdTe | 89 oIV 9gd 9] aTdi &l oIk 1 6
A G IR 21 U8 S A &, H STox IS qH | @ gall §, ifh § 31T U 91 el Ared §
P &9 fdBR 9 3 81 [A8R 31 9gd AR AafgeIsT 1 T/ s9¥ foRaT gaTl 81 I8 ueT giafgel,
ff 72 21 g8 RN a2, feT s AT s AR S AR 7 39 W Fs IR Tl N a1 5 &
BRI gFafaet &1 ff Aga gfraffc SR SN . (REEM)... 31 ERI IR R ST S 87
SIS | I 18T g, Afh 31T AN ... (AL)... § MU $He1 Aredl g, JaA1 Sfft F e o=
aTEaT § o I8 Sl YFarac] 8, I8 9gd R YAl 8, R 319 $H] IERETE Sl 81 51 IR,
# qrest T a1l b1 AHIT PR BT §, W A I8 e BR & oy @t gar § b g gfafget
DI U Jeel YIS a1 STe| I8 310 /1 8, il 3efl St gfafaet &) [Raf 8, 98 9gd wr1e
R 81 59! @RI sa- RART & o & qrpt 9ft a1l o1 el & 31 §, g 4 I8 e a1
& forg wrer gon § f <t o) S Yfafa) ol g # off arem 81 78 21 9oy geal & forg, St
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TS I8 Ued B, ST U, SN = Rl ured HrA1 e 8, SHP foIv I8 S © fb 99 ger
IS B Age JAafaet aam S| e &1 e &1 993 faar o1, gt o™ ooy, &1 e &
808, gars|

SHRIMATI D. PURANDESWARI: At the outset | would like to thank all my hon. Colleagues for
having participated in the debate and for having given their valuable suggestions and also for raising
certain concerns and issues. Sir, | would like to thank my Cabinet Minister, Shri Arjun Singhji for
having instilled confidence in me, for having thought | was capable enough for coming here and
answering the concerns of my colleagues, though my colleagues did not feel the same about it. Sir,
there was a mention of a hidden agenda even as we brought in the Bill today. The hidden agenda
here, Sir, is to ensure that higher education is made accessible to the children by increasing the
number of universities, as has been the concern with all of us here. Sir, | would like to dispel the
apprehension of my colleagues. They were very upset on why we had to bring in an ordinance. Sir,
let me first dispel their apprehension. The reason why we brought in an ordinance was not because
we wanted to undermine the legislative competence of the highest House of democracy but because
there were procedural matters which had to be addressed because of which the ordinance was
promulgated. Those pertained to identification of land, transferring of land and the appointment of
Vice-Chancellors and, then, advertising for the Vice-Chancellors so that the process of selection of
Vice-Chancellors could happen. So, realising fairly well that this was a time taking process, that was
the reason why this was brought in, in the form of an ordinance but definitely this was not to

undermine the legislative competence of Parliament.
But, definitely, it is not to undermine the legislative competence of Parliament.
(MR. DEPUTY CHAIRMAN in the Chair)

Sir, 150 years ago, our colonial leaders had ushered in an education system which could provide
a clerical class to support their requirements and needs. After we attained Independence, as rightly
pointed by many of my hon. colleagues, the University Education Commission was constituted under
the Chairmanship of one of the greatest philosophers-Statesman of our country, Dr. Sarvapalli
Radhakrishnan. This was, actually, to give us a direction as to what the education sector should be
for a country and an education system which could respond to the requirements, needs and the
growth of our country. India's educational scene, today, is at a tipping point where opportunities are
abundant. But, at the same time, the challenges are also unprecedented. The Indian economy, even
in the wake of global meltdown — the most conservative estimates show - is striving to grow at 7 per
cent. Our higher education system needs to respond with dynamism and also with expedition to
meet the challenges. As the economy seeks to grow and increasingly become knowledge-based,
the country's higher education sector is put to the severest of tests, particularly because the quality
and quantity of education would have a direct impact on the quality and quantity of our economic

output. An effective higher education sector provides the country with globally competitive workforce
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which is very critical for growth and development of any country. Sir, many have emphasized that for
a country to be economically sustainable, we need to have the Gross Enrolment Ratio in higher
education of around 20 per cent. Rightly pointed out by many of my hon. colleagues here that the
Gross Enrolment Ratio in India is around 11 per cent and the international Gross Enrolment Ratio is 23
per cent. Therefore, it is important that we need to increase the Gross Enrolment Ratio. But, to
achieve a 20 per cent Gross Enrolment Ratio is a Herculean task. Realising this, we have rightly
pegged an achievable Gross Enrolment Ratio at around 15 per cent to be achieved at the end of the
Eleventh Five Year Plan i.e., at the end of 2012. It is in the wake of this realisation that have thought
of expanding the higher education sector manifold. Ever since we attained Independence, our higher
education has grown manifold. It grew from 20 universities to 400 and odd universities, from 500
institutions to close to 21,000 institutions, from 15,000 faculty to a little over 500,000 faculty and our
Gross Enrolment Ratio also from 1 per cent to 11 per cent. But, | don't think that we have to be
complacent with this. We know that we have to achieve the higher Gross Enrolment Ratios.
Therefore, a conscientious decision was taken to establish Central Universities. In the process of
establishing Central Universities, there is also a conscientious decision taken to ensure that we try to
bridge the disparities that exist in terms of geography to make education accessible to the children of
our country. It was then decided that every State that do not have a Central University would, at first,
get a Central University. It is in the wake of this decision, 15 States have been identified. We have
written to the State Governments to either provide us the land or to write to us the State University
which they would like to upgrade. It is in this process, three State universities have been upgraded
and the other 12 States are getting the Central Universities for which land is in the process of
identification. Sir, 5 States have already identified land and the other States are yet to identify the

land and let us know.

Sir, there have been various issues raised during the course of discussion today. There were
concerns raised about the quality of our higher education. Sir, quality has always been our concern
and reforms in higher education system are to ensure that qualitative reforms do happen and do take

place in our education system.

My hon. colleagues have rightly pointed out that 'faculty' is an important aspect of quality
education. We do have shortage in the teaching faculty position. It is around 20 per cent. It has been
our earnest effort to ensure that we bridge this shortage that exists today. And, it is in the wake of
this that we have increased the retirement age from 62 to 65. We have also announced the pay
review for the faculty. Even as | speak of faculty, there were also concerns raised about research
happening in our universities; because, after all, we realise that only if we have good research
happening can we have good faculty coming into our universities. Sir, 0.81 per cent of our GDP, at
present, is allocated for research. And, | must apprise the House that 80 per cent of this allocation is

public funds. It is a meagre percentage that comes from the private sector. We are very well aware
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that we have to increase our allocations for research. But, at the same time, we would also appeal to
the private sector to come forward and supplement the efforts of the Government. There were
concerns raised about the six per cent allocation for education. Across the House, most of my hon.
colleagues have raised the issue of the GDP allocation towards education. We do stand committed
to the six per cent allocation for education. However, the six per cent allocation is simply not what
the Government of India would have to allocate, but it is the public allocation, which means, both the
State Governments and Central Government together needs to allocate that six per cent. Over the
years, the Central Government's allocation towards the education has increased. We were around 20
per cent, initially, with the State Governments contributing 80 per cent. Today, the allocation by the
Government of India has increased 23-24 per cent. But, commensurate to this, we would appeal to
the State Governments, through the hon. Members, to ensure that there is no decline in the States'

allocation. There has been a decline in the allocation by the State Governments.

My colleague, Shri D. Raja, had raised an issue about the University of Culture, which is a State
University. And, it is here that many of the State Universities are suffering because of the lack of
support from the State Governments. We have the University Grants Commission that actually
provides the development funds to the universities, provided they are recognised under sections
12(p) and 2(f) of the UGC Act. We do provide the development funds to the State Universities also.
But it is also the responsibility of the State Governments to shoulder the burden of State
Governments because, after all, they are the universities that have been established under the State
Legislature. The point that | would like to make here is that the Central Universities are completely
supported by the Central Government because they are established through a central law, whereas
the State Universities are supported by both, the State Government as well as the Central
Government, as they are established through the State Legislature. So, my appeal, again, to the

State Governments would be to ensure that their allocations for the State Universities do not decline.

There were also issues raised about strengthening our elementary education because if we do
not have a good elementary education, we cannot have children transiting into higher education. We
are conscious of this fact. Some of the hon. Members were saying that we were concentrating more
on infrastructure in the Sarva Shiksha Abhiyan Programme, and not so much on quality education. It
was a conscious effort, again, to ensure that the infrastructure was in place because unless the
infrastructure is there we cannot have children coming into our schools. But, now, since we have
achieved close to 90 per cent of the enrolment rate, our concentration would definitely be on quality

education to ensure that elementary education is imparted to our children.

As | stated, there are about 373 educationally backward blocks in our country. The Ministry of

Human Resource Development has, now, come out with a scheme to establish an institution in each

288



of these educationally backward blocks to ensure that the gross enrolment ratio in these
educationally backward blocks, which is much lesser than our national average, would be increased
and also quality education would be made accessible to our children living in these areas, deprived of
access to good quality education. Sir, there was a comment made about NET/SLET. It is very
important for quality faculty. Let me assure the House that NET/SLET is still mandatory. It still stands
mandatory except in universities which have a recognised process and which have been recognised

by the UGC. Excepting for that, otherwise, NET/SLET is mandatory.

Sir, | now come to accreditation. Even as | speak of quality, the issue of accreditation was
raised, and | must say here that accreditation is very important because it kindle confidence in our
children that they are going to good universities and they are going to good institutions. We have two
bodies which do the accreditation for us. One is with the UGC, which is the NAG. We have the other
body with the AICTE, which is the NBA. The NBA accredits the programmes and the NAG accredits
the infrastructure. Therefore, whenever an institute would need the prior permission or recognition of
the AICTE to establish itself, it is essential that they subject themselves to these inspections so that

we are assured that we are giving our children the quality that is very essential.

There were also concerns raised about privatisation. Even as we accept the fact that the private
sector did supplement the efforts of the Government in proliferating education in many of the areas of
our country, particularly, in technical education, we all know that the rule of the land is that education
cannot be for profiteering; it is not a commodity. There have been various Supreme Court
judgements which have emphasised on this. Our national policy on education also emphasises that

education cannot be for profiteering and is not a commodity.

Some of my colleagues made a reference to high fee. The Supreme Court judgement had said
that there should be fee committees in place to derive a fee structure for universities and institutes in
States. Many of the States do have their fee committees in place. And it is these fee committees,
which, actually, derive the fee for various disciplines in the institutions. But, even to make sure that
the children do access higher education and are not kept out of the portals of higher education, we
have increased the number of scholarships for children and loans are made available to them.
Particularly, institutions of higher learning, like IITs, are linked to banks where loans are made

available to the children.

And, Sir, | must say that there was a concern raised about such State institutes which don't have
proper libraries, laboratories and other facilities. Sir, the UGC has, today, come out with a particular
scheme for every such institution which is not recognised, or which did not have the kind of
infrastructure in place, and it enables them to avail the developmental funds provided by the UGC.
The UGC would now provide all such institutes a one-time grant to upgrade their infrastructure so
that they would be made eligible to avail the grants which the UGC provides them. This is a very

important step taken by the UGC.
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There was also a concern raised about the size of the University. This has been widely debated
and is still being debated. There is no consensus on what should be the ideal size of a university.
Unless there is a consensus on this, we will not be able to say that a university can have more than

so many affiliating colleges. So, it is being debated across.

Sir, my colleague had made a mention of the Similipahar institute. | must say that we have

established Amarkantak University in Amarkantak which is a tribal university.

And, this, | must say, Sir, has an all-India jurisdiction and can open its centres wherever there is
a concentration of tribal population. One of the objectives of this University is also to protect and
safeguard the native knowledge and the tribal culture. So, this is a university which has a wide scope
and, probably, if the State Government is interested, then, they can always see how they can get a
Centre there. Sir, there was also a mention made about the foreign universities and how our
universities and institutions are tying up with foreign universities. Sir, we respect autonomy in higher
education, and we have never tampered with or hampered autonomy in higher educational
institutions. So, higher-educational institutions have been tying up with other Universities, but let me
apprise the House that there are AICTE regulations in place, which need to be abided by in case a
foreign university has to come into our country. Sir, it is because we do not have a policy in place
right now. There are many foreign universities tying up with our institutions and universities here,
however, the Foreign Education Bill is yet to come in, Sir. When it comes in, | hope the entire House
would give us their support and help in passing the Bill. Similarly, as for reservation in faculty, | think,
the Bill is up for discussion, so it would not be right on my part to say anything about it. With this, Sir,
| think, | have answered many of the issues concerned and queries raised by my colleagues to the

best of my capacity.

Sir, Shri Matilal Sarkar had proposed some amendments. If you want me to answer them, | can

answer them now.
MR. DEPUTY CHAIRMAN: Yes, you can answer them right now.

SHRIMATI D. PURANDESWARI: Okay, Sir. It was about clauses 21 and 22. Sir, the Court of the
University would include such number of members as may be prescribed by the statutes to be
elected from among the teachers, employees and students of the Universities. Since clauses 21 (2)
and 22 (2) provide that the Executive Council and the Academic Council shall include elected
members of the Court, the representation of the teachers, employees and the students of the
Universities as elected representatives would be assured. Similarly, he had also proposed an
amendment about clause 28 of the Bill. May | apprise my hon. colleague that the Bill would contain a
host of measures so as to ensure qualitative aspects of higher education which is also there in clause
6 of the Bill. This would call for collaboration and cooperation with other trades and industries to
expand frontiers of knowledge. The objectives of the University would enjoin upon to establish
linkages with industry which may get covered only in case we retain the word "other agencies"

otherwise, it would be a little difficult.
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SHRI MATILAL SARKAR: What will be the safeguards?

SHRIMATI D. PURANDESWARI: Sir, | think safeguards are provided in clause 6 of the Bill. The
safeguards have already been provided there. We always talk of the wide gap that exists between the
market requirements and what our universities churn up and, here, is an opportunity, actually, to
bridge that gap. Sir, now | come to Clause 32. Since the Central Universities are being funded by the
Central Government out of the Consolidated Fund of India and the Government is accountable to the
Parliament, particularly, | would like to emphasise here that, sometimes, we call for information but
we don't get it on time which is when we would not be in a position to answer Parliament. Therefore,
it is imperative that the existing provisions be retained in order to enable the Government to discharge

its duties towards Parliament, in particular.

Sir, as regards the statute 36, the provisions contained in the aforesaid clause have been
examined in detail by the Parliamentary Standing Committee. While accepting the provisions for the
Students' Council, the Committee had only recommended that the number of elected
representatives of the students to the Council be made equal to the number of student nominees of
the Academic Council. This has since been accepted by the Government and has been incorporated
in the Bill. The Committee's recommendation, Sir, that instead of meeting only once in a year, the
Student Council may meet, at least, twice in an academic year has also been accepted, and, as

such, it is felt that further changes in the Statute 36 are not called for.

So, with these words, Sir, | would request him to withdraw all the amendments.

...(Interruptions)...
SHRI'N.K. SINGH: Sir, | have ...

SHRIMATI D. PURANDESWARI: On Mr. Singh's concerns that he had raised on the 'not
accepted provisions', Sir, instead of reading them out here, | can always have them sent across to

Mr. Singh.

SHRI N.K. SINGH: | just want to say one sentence that | had moved, if you recall, Sir, eight
specific amendments, not spectacular or unknown, all following the recommendations of the
Standing Committee on HRD. If the Minister can just assure that these recommendations, which the
Standing Committee has made, would be kept in view in the formulations of the Rules as we go

along, that would be one way of assuaging the Standing Committee.

SHRIMATI D. PURANDESWARI: Sir, the Standing Committee had discussed the Bill threadbare
and had sent in its recommendations. Out of them, 17 have been accepted and the others, which we

have not been able to accept, there are valid reasons why they could not have been accepted.

So, with these words, | thank all my hon. colleagues who have participated in the debate, at
least, hoping that | have answered many of their queries and addressed many of their concerns. |

thank all my hon. colleagues. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: She has replied.

SHRI MATILAL SARKAR: Sir, in her reply, she has mentioned about teaching faculty. Now, |
would only mention that two years have passed and not a single faculty has been raised in the Tripura

University.

MR. DEPUTY CHAIRMAN: Okay; she has said that there is shortage and they will work at it.
Now, the Mover of the Resolution, Shri Balavant alias Bal Apte, is not here. So, | shall first put the

Statutory Resolution moved by Shri Balavant alias Bal Apte to vote. The question is, :
"That this House disapproves of the Central Universities

Ordinance, 2009 (No. 3 of 2009) promulgated by the President on the 15th January,
2009".

The motion was negatived.
MR. DEPUTY CHAIRMAN: Now, the question is:

That the Bill to establish and incorporate universities for teaching and research in
the various States and to provide for matters connected therewith or incidental

thereto, as passed by Lok Sabha, be taken into consideration.
The motion was adopted.
MR. DEPUTY CHAIRMAN: Now, | shall take up clause-by-clause consideration of the Bill.
Clauses 2 to 20 were added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 21. There is one amendment (No. 1) by

Shri Matilal Sarkar. Are you moving the amendment?
SHRI MATILAL SARKAR: Sir, | am not moving.
MR. DEPUTY CHAIRMAN: Now, | shall put clause 21 to vote.
Clause 21 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, | shall take up clause 22. There is one amendment (No. 2) by

Shri Matilal Sarkar. Are you moving the amendment?
SHRI MATILAL SARKAR: Sir, | am not moving.
MR. DEPUTY CHAIRMAN: So, now, | shall put clause 22 to vote.
Clause 22 was added to the Bill.
Clauses 23 to 27 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, | shall take up clause 28. There is one amendment (No. 3) by

Shri Matilal Sarkar. Are you moving the amendment?
SHRI MATILAL SARKAR: Sir, | am not moving.

MR. DEPUTY CHAIRMAN: So, | shall now put clause 28 to vote.

292



Clause 28 was added to the Bill.
Clauses 29 to 31 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, | shall take up clause 32. There is one amendment (No. 4) by

Shri Matilal Sarkar. Are you moving the amendment ?

SHRI MATILAL SARKAR: Sir, | am not moving.

MR. DEPUTY CHAIRMAN: Now, | shall put clause 32 to vote.

Clause 32 was added to the Bill.
Clauses 33 to 47 and the First Schedule were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, | shall take up Second Schedule. There are three amendments
(No. 5-7) by Shri Matilal Sarkar. Are you moving the amendment ?

SHRI MATILAL SARKAR: Sir, | am not moving. But | only want that full democratisation should

be extended in due course.
MR. DEPUTY CHAIRMAN: Now, | shall put the Second Schedule to vote.
The Second Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRIMATI D. PURANDESWARI: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.

HALF-AN HOUR-DISCUSSION

On points arising out of the answer given in the Rajya Sabha on the 7th March, 2008 to unstarred

question no. 831 regarding "Requirement of Wheat for Distribution of BPL families"

it dfera foren aqaat (TSR : AT ITFHTIRT He1ed, el i1 931 9 #R_1 w9 o f&
TR 3R TRIT BT FHRITAT BT DR 3R T ..(FALH)...

it Trorifar wre (98R): ¥R, J19 % 08:45 81 I B

Y STFUTIRY: TSI Jre Sff, 31y 3oy aferd feeiR Sfl, a1y STeal 4fog)

it dfera fFaR agae): IR, FAA &, I8 RT I E 8!

it STaHTafy: i 8, 3y diferyl

it afera freiR agaat: § v &R <@ o1 36 e | Y = & H1egH | I 3R Tl Bl

FHRAT b YT AU AT A H X G, [ Gl B Te] [Heit| TS WY 3R qohera el & a1
05:00 o1 & FOITY 08:45 ToT 3R I TR HI 31T el ¥ T2 B
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